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THE HON'BLE MR. P. C. JAIN, MEMBER (A)

For the petitioner - In person

For the Respondents -  ShriR. P. Singh, Counsel

ORDER (CRAL)

‘Hoa'ble Mr. Justice V. 5. Malimath, Chairman :=-

In view of the fact that the Supreme Court has since -

e

granted spec iaf leave against the judgment of the Tribunal
in O.A.650/89 and stayed all further proceedings by the " \\(
Tribunagl, it -i.s obvious that no action can be taken under ”
the Contempt of Courts Act for the alleged non-compliance

with the judgment of the Tribungl. Hermce, theselproceédings
are dropped, without prejudice to the right of the petitioner

to take appropriate action #8 accordance with law after the
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Vb

l f (./
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